
/

/

b
CENTRAL ADVlINI S1"RATIVB TRI BUNAL

ALLAHABAD BtNCl-l

Original APRli cation ~ 1261 2i 1993

;ATED : 15.12.1994

Hon' ble Mro S. Das Gupta, Manber(.A)
Hon' ble M..:. Jasbir So Chaliwal. Msnbe,dJ)

Govind Ballabh 5/0 Sri Ganesh wtt HOasnayal
IV 0 'All age Kashd, Post Bin, Pi thoragarh 0

Appl.Lcant .•

By Advo cate Shri Arvind Kumar,

Versus

1. Union of India through the Engineer-in-Chief,
BOashmir House, Army Head qu er tar , ll-i,~ N. Delhi 0

2. O1ief Engineer, Central Command, Lu cknow,

3. Chief Engineer, Military Engineering Service,
Bareill y Zone, Sta tion Road, Bareill y Cantt.
U.P.

•
4. Garrison Engineer, Military Engineering,Service

Pi thoragarh4

\

';;:

Respondents .•

Q. R D .& R(Oral)

By Hon' bl e Mr.. S. Das GU!3ta. Mernber'=al_

COunsel for the applicant has agaim

requested for adjournment .•

Thi s cO se WaS oonsidered for adni ssion

on 11.4.1994 and a vde-v was taken th at the appli cant's

case appears to be time barred and also barred by res-

judicata. However, the applicant Was given opportunity

to explain as to "",hythis petition should be consider-

ed f or vedmis sdon, t:hereafter,Q.number of opportunities

halltbee,n given to the applicant and on every date

ei ther counsel for the appl.I cant has requested for

adjournment or did not appear~ wi thout any request •....

The matter is Laa bl e to be disnissed in default but,
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~.~
we,...deciding the case on the basis of the ave rmerrt s

made in thi s appli cation.

3. The applicant was appointed as,
'"Beldar on 20.5.1968. He,,-stated to have Peen

pzomoted to the post of storeman. He submitted

a letter of resignation dated 03.1.1985 on account

of certain condi tion all eged to have been crea ted

. by hi s superior offi cer s , It is stated that the

applicant Was informed that his resignatiop cannot

be accepted at 'thi.s stage as ~ investigation V4d

pending against him. However, on 12.5.1986, ·the

applicant Was informed that· his resignation WaS

consi>dered and incase he would decide to resign

from service, he was free to submit fresh letter

.
'j-

Iof resignation. However, schnce the appl a cant...s

condi tion had Lmpecved, he decide!not to resign,

and therefore, he submitted a letter dated 13.6.86

withdrawing his resignation. It is alleged that

despi te this, the respondents vide order dated

14.6.1986 .:,acaepted hi s earlier letter of resig-. .

~
nation. The applicant thereafter""stated to have

b~ submi tted number of representations and ul ti-

mately ·by order dated 07.901988, he WaS infonned,

that his re-instatement cannot be considered. The

a ppl i, cant, thereafter, filed ancAappl Lca tion under

Section 19 of the Admini strative Tribunal s Act,

1985 before a bench of thi s Tribunal whi ch was

disnissed by the order dated 06.8.~986. In thatI.e..
appli ca tion aI so the impugned 0 rder \Itta:S the 1e tter
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of respondents accepting his earlier letter
~r

of resignation, was ch al Lenqe d , The same a-p-p-
••

lieetion is also under challenge in the present.'
app1i ca ta on., .

4. In thi s case, the .cau se of

action aro se in the year 1986 and, the reaf te r,

the same matter Was adj.udicated before this

Tribunal and the same was dismissed. The

matter is, therefore, barred by limitation

and al so barred by res-j udi ca ta , The. appli ca tion
a.'-~

therefore, dismissed c3tG ha'lin§ no merits.
IA
I'l·

\

',iis,

. /) \,
~~

1 ember{J)


